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       CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

…

OA No. 290/00362/2016

                                 This, the 5th day of 
     January, 2018

…

CORAM: HON’BLE MR. PRASANNA KUMAR PRADHAN, MEMBER (A)
      HON’BLE MR. SURESH KUMAR MONGA, MEMBER(J)
…

Girdhari Lal Chaudhary S/o Shri Teja Ram, aged about 54 years, 
R/o Shastri Nagar, Shivkar Marg, Barmer, District Barmer. 
(Official Address:- Worked as Postal Assistant, Jaisalmer HO)
       …Applicant
BY ADVOCATE :  Mr. S.P.Singh
     VERSUS
1. Union of India through the Secretary, Government of  India, 
Ministry of Communication, Department of Post, Dak Tar 
Bhawan, New Delhi.  
2. The Chief Postmaster General, Rajasthan Circle, Jaipur
3. Postmaster General, Rajasthan Western Region, Jodhpur
4. Director, Postal Services, Rajasthan Western Region, Jodhpur.
5. Senior Superintendent of Post Offices, Jodhpur Division, 
Jodhpur
6. Superintendent of Post Offices, Barmer Division, Barmer. 
….Respondents

BY ADVOCATE:  Mr. K.S.Yadav

ORDER (ORAL)
…

PER SURESH KUMAR MONGA:
 The applicant herein was served with a chargesheet 
dated 24.11.2010 under Rule 14 of the CCS (CCA) Rules, 1965. He denied
the charges and, therefore, Inquiry Officer was appointed to 
hold a regular inquiry against him. The charges framed 
against the applicant were proved and the Inquiry Officer 
submitted the Inquiry Report Ann.A/9. The applicant was given 
an opportunity to file representation against the said Inquiry
Report and after considering the said representation, the 
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Disciplinary Authority passed an order dated 27.10.2015 (Ann.A/2) 
inflicting a penalty of reduction of applicant’s pay by two 
stages for a period of three years w.e.f. 1.10.2015. The applicant 
did not prefer any appeal against the said order. However, the 
Appellate Authority while invoking its powers under Rule 29 of
the CCS (CCA) Rules, 1965, proposed to enhance the penalty 
inflicted upon the applicant and, therefore, issued a Memo 
dated 5.7.2016 (Ann.A/1). Aggrieved by the said Memo dated 5.7.2016 
(Ann.A/1), the applicant herein has invoked the jurisdiction of 
this Tribunal u/s 19 of the Administrative Tribunals Act, 1985.

 2. Today, during the course of hearing, the learned 
counsel for the respondents pointed out that pursuant to 
Memo dated 5.7.2016 (Ann.A/1), the Appellate Authority has 
already passed an order dated 13.12.2017 while exercising its 
powers under Rule 29 of CCS (CCA) Rules, 1965 and has enhanced 
the punishment awarded to the applicant by the SSPO, Jodhpur 
vide Memo dated 27.10.2015.  He further pointed out that the 
applicant has also preferred a Revision Petition against the 
said order, which is pending consideration before the 
competent authority.  The said factual aspect with regard to 
the order dated 13.12.2017 and filing of the Revision Petition 
against the same has not been disputed by the learned counsel 
for the applicant.

 3. In the aforesaid circumstances, the instant OA is 
rendered infructuous and, therefore, the same is dismissed 
accordingly. However, there shall be no order as to costs. 

    (SURESH KUMAR MONGA)           (PRASANNA KUMAR PRADHAN)
           MEMBER (J)                                             MEMBER (A)

R/
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